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PETITION NUMBER : CP/663/(1B)/2017

NAME OF THE PETITIONER(S) : LLOYD INSULATIONS INDIA LTD
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ORDER

Counsels for both the parties are present. Counsel for the Corporate Debtor submitted
that he has brought one cheque as the balance payment to be made to the Applicant.
However, Counsel for the Petitioner submitted that as per the invoices 24% interest is
to be charged for delayed payments from the Corporate Debtor. Counsel for the
Corporate Debtor submitted that he does not have any instruction in relation to the
interest claimed and prayed for time to seek instruction from his client. At request,
time is enlarged. Put up on 20.12.2017 at 10.30 A.M.
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